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O R D E R 

(Through Virtual Mode) 

 
25.06.2020  It transpires that the Office of the Registry had received 

‘Process Fee’ on 20.03.2020. However, the Notice could not be issued due to 

Lockdown restriction (COVID- 19). 

 In view of the above, the Office of the Registry is directed to issue Notice to 

the Respondent returnable by 13.07.2020. Also, Let notice be issued on 

Respondent by Speed Post. If the Appellant provides the e-mail address of 

Respondent, Let Notice be also issued through e-mail.  

 List the matter on 13.07.2020. 
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